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Demand to bring a legislation to include genetic disorders in

category of disability

SHRI AVINASH RAI KHANNA (Punjab): In the light of the United Nations
Convention on Rights of Persons with the Disabilities, 2007, which India too ratified
and became a signatory, India, presently, has the Persons with Disability (Equal
Opportunities, Protection of Rights and Full Participation) Act, 1995 and the National
Policy for Persons with Disability released in 2006, which, however, is only a partial
cover for ensuring the rights of the disabled section, which according to the 2001
census is close to 21 million people or 2.13 per cent of our population afflicted
with one form of disability or another. While the Persons with Disability Act, 1995,
recognizes disability on account of locomotive, hearing and speech impairment and
visual imparment as various forms of disability, it does not recognize millions of
people born with genetic disorders such as high myopia, hemoglobinopathies like
thalassemia, hemophilia and other disorders like cerebral palsy, muscular dystrophy,
autism, etc. It is important that thalassemia figures as an important category in the
list of disabilities. High myopia should also be included in the list of disabilities
as it has been proven to be a genetic disorder. And to ensure duc steps for its
prevention, cure, management, and equality of opportunitics in matters of education
and employment to those afflicted with the disease, so also to ensure them not just
their survival, but also a life of dignity, the Government is requested to bring “The
Rights of Persons with Disability Bill” immediately after inlcuding suitable provisions

for the above said genetic orders.
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sft Suwmufy : 98 separate corrigendum <. (SFEM)...
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MR. DEPUTY CHAIRMAN: The Secretary General will issue correction for Maya

Singhji’s name.
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Let me make it clear. I repeat for the benefit of everybody that nobody is punished.
Nobody is named. Only what is done is, the names of those who came into the

well have been reported. It is not a punishment. I repeat it.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, I have called Shri Pallam Raju. He is coming.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Where were they? 1 have started with this.
...(Interruptions)... All of you are speaking. What can I do?

SHRI RAJEEV SHUKLA: You can take this in-between. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Now, we will come back to Special Mentions. Now,
Shri Y. S. Chowdary. He is not here. Shrimati Smriti Zubin Irani..(Interruptions)...
You go to your seat..(Inferruptions).. What do you want? Go to your seat and

speak ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I am doing that..(Interruptions)...Please sit
down... (Interruptions)...1 am doing that...Interruptions)...1 have given my ruling on

that... (Interruptions).. Now, Special Mentions ...(Interruptions)...
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SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Sir, you have only

mentioned the fact of entering into the well of the House...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I have given my ruling on that.

...(Interruptions).. Now, Smt. Zubin Irani..(Interruptions)...

Demand to give special funds to the State of Haryana for drainage of
water in towns and villages of the state and allow expenditure
on the same from MPLADS
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